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can make any comment you like in the 
editorial column. That is a different matter. 
Sir, it would be a sad day if the gentlemen 
who sit in the gallery go and report and 
their editors want to utilise their reports, for 
politicalising in this manner, for grinding 
their political axe; it will not be 
parliamentary reporting any more; that 
should be understood. 

With all sense of responsibility and 
concern for the freedom of the press which I 
also cherish—in fact I would like it to be 
enlarged—I hope that a distinction would be 
made between what forms part of 
parliamentary reporting and coverage and 
what forms part of editorial comment. These 
should not be put together. Then we have no 
protection against it. Then what is the use? 
Therefore, I say that this is a matter you 
should kindly consider. If you think I am 
right, the attention of the 'Statesman' editor 
should be drawn because I don't think that 
our reporters, who come here, they do such 
things. 1 think the editor is doing such 
things. I am an editor. I know how to give 
guidance and put things in a particular 
manner. I have been the editor of a daily 
paper also. So I think you should kindly 
consider it. If you think that there is 
substance in what I pointed out to the 
Chairman yesterday, then you should kindly 
instruct your office to bring it to the notice 
of the Editor of the 'Statesman' that in future 
this should not happen. I moved the motion 
here for calling attention, but this is the only 
thing attributed to me. I spoke. You were 
good enough to give me twenty minutes. 
You see. But nothing of it is there. I gave an 
account. I made demands for the Orissa 
people. I said how the Government could be 
helped, and things like that. But nothing is 
given. But in the report it is suggested that 
the CPI and the Congress have a political 
axe to grind. I would request you again to go 
into this matter a little seriously because 
sometimes I think we should give proper 
guidance to our editors also. Let them 
criticise as much as the like—I don't mind—
but what happens in Parliament should not 

be distorted to inject the editor's ideas and 
views and assessment into it. That should 
not be the case. 

MR. DEPUTY CHAIRMAN : I have 
gone through the report of the 'Statesman' 
and I think newspaper reporting should be 
more careful, not to put anything in the 
mouth of Members. To make fair comments 
about Members' speeches is of course 
within the jurisdiction of the press. They 
can comment in any manner they like but to 
make quotation and to say that a particular 
Member has said this when he has not said 
it is wrong. I think the paper should he 
more careful in this respect. 

SHRI BHUPESH GUPTA : This is all I 
wanted. 
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MR. DEPUTY CHAIRMAN : The first 
speaker after lunch will be Shri Bhupesh 
Gupta. The House stands adjourned till 2 
P.M. 

The House then adjourned for 
lunch at three minutes past one of 
the clock. 

The House reassembled after lunch at 
two of the clock, MR. DI-I>UTY CHAIRMAN 
in the Chair. 

RE REQUEST FOR A DISCUSSION 
ON THE STATEMENT MADE BY 

PROF. SIDDHESHWAR PRASAD ON 
THE TOUR ABROAD OF SHRI B. B. 

LAL 

SHRI BHUPESH GUPTA (West Bengal) 
: Sir, before I speak on the Bill. I have a 
request to make to you. I have already 
tabled a motion regarding the statement 
which has been laid on the Table of the 
House by Prof. Siddeshwar  Prasad  today. 

MR. DEPUTY CHAIRMAN : That has  
nothing  to  do  with  the   Bill. 

SHRI BHUPESH GUPTA : Sir, it should 
be taken into consideration, 1 am not going 
into the statement at all. Tomorrow the 
Session is ending and my motion must be 
discussed. Sir. I submitted to the ruling of 
the Chair that I should not ask any questions 
on this matter today, although I did not 
agree with him. Normally, when the 
statements are made, as was made in the 
case of the Delhi Milk Scheme, questions 
are asked and were asked today in the case 
of the Delhi Milk Scheme. Here also I 
should have been allowed to ask questions. I 
gave the assurance that I am not asking any 
question. 

SHRI BANARSI DAS (Uttar Pradesh) : 
Sir, on a point of order. The question has 
already been postponed. 


